IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.N0, 328/95
BETWEEN :
K,Muralidhar
AND

1, Chief Postmaster General,
A P,Circle, Dak Sadan, Hyderabad

2. Superintendent, Railway Mail

Services (RMS) "“V" Division,
Visakhapatnam,

Services lvwa) “Zr Tuivasion,

Hyderabad,

4, Head Recerd Officer, Railway
Mail Service (RMS) "V!" Division,
Visaknapatnam,

5, Head Recerd Officer, RM3 "2"
Division, Hyderabad, ™ ! . i -

6. V.Satyanamyana
7. T.Parusuram
8. P,Minarayana

9, N.Ch,Atchuta Rao

Counsel for the Applicant

Counsel for the Respondents

CORAM;

Date of Order : 20,11.97

.. A pplicant,

.« Respondents,

.. Mr.B.3.A.3atyanarayana

ee Mr N,V. Ramana

Mr K.5.R.Anjaneyulu,
for RB,

HON'BLE SHRT R RANGARAJAN : MEMBER [(ADMN,)

HON'BLE SHRI B,.,S, JAI PARAMESHWAR L’IE..IVIBI*..R (JUupL,)
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X As per Hon'ble Shri R,Rangarajanl Member (Adm.) X

N

Mr,B.3,A.S5atyanarayara, learr

and HE.V.Rajeswara Rao for ﬂt.N.V,Pé

counsel for the respondents,

Je—

ed counsel for the applicant

maria, learned Standing
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2. Leamed standing counsel for"he respondents submitted that

the reply filed in OA,329/95 will ho ﬁ good in this 0OA also,
|

3,  This OA is filed praying for a' declaration that the

action of the respondents mpremoting;amd transferring the ED

Officials of RMS "V" Division who are impleaded herein as

respondents 6 to 9 as illegal, arbitrary and cépricious and as

1

a consequence set aside the impugned promotion order issued by

¥ and 4 vids mema Neo HRO/MM. Ant+ /0K dakted R_.3.95 and for a
consequential direction te E-1 to 5 to promote the applicant

herein to ene of the posts who is dug tc be promoted legitimately.

|
1

4, It 1S now stated tnat the “V" Division officials brought
s b“ﬂ.,
from Visakhapatnam hﬁ% alreadyitraj;k@rred back te Visakhapatnam,
B > — i |
. % J
But the applicant &6 not prometed) | Hence the leamed counsel

for the applicant submits that he willl withdraw this OA and file

a fresh OA for promoting the applicant herein,

1

5. In view of the above submissifn the OA is disposed of

- as Withdrawn’but libexty is given toithe applicant to file a

fresh OA if he is not promoted, NO closts,

( B._S.jﬁI,ﬁﬂm | . { R RANGARAJAN, )

Member (Admn, )}
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